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43.15 hrs,

RE. HOLDING OF ELECTIONS IN
GUJARAT

SHRI P. G. MAVALANKAR
(Ahmedabad): Mr. Speaker, Si,
while you weie about to go to the
next itvn, I got up and requested that
I be allowed to raice a point of order.
Now you have asked me to convert it
into a point of submission. I am pse-
pared to do it. My point of submis-
sion is this Both yesterday and today,
you saig that there were several ad-
journment motions, Yesterday, Sir.
You were unable to read out before
the House all the adjournment motiona,
notlices for which were given by seve-
ral of wus. I was surprised
that yesterday you chose to
read out only some, and not all, of the
adiournment mntions Now, Sir, tadny
also. T have submitted a notice well
in time a'king for vour leave to permit
me to move a motion for adiourn-
ment on the subject of Central Gav-
ernment’s failure tn hold elections in
the State of Guiarit When T rmsed
that matter, T thouehl. vou would at
lea~t bring it to the notire of the
House Sir. there ale f0 manv things
happenine in this country, large »s it
is. snd there arp important matters,
definite matters and urgent matters. T
should have thourht that the Central
Government’s failure to hold electiens
in time ic one more such <erious
failure of the Government.

Now. Sir, I want your ruling cr
puidance, If T raise this mntter
through the medium of notice of an
adjournment motion either yesterdav
or today, and if on both the occasinns
I am not permitted to raise the matter
nor the Chair makes a reference to it
how §5 the matter to be broucht before
the House? There Is deflnitely »
failure on the part of the Central Gov-
vernment. T would like to know from
you, whether In vour opinion, it is

ight for the Central Govemmen:m to
Fo,on postvoning indefinitely the elec-
tions to the mew Vidan Sebha in
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Gujarat thereby denying the democra-
tic righis of the people of Gujarat to
huve a new Assembly and a new Gov=-
erumen!, Is it not a failure? What
is your guidance in this matter? Is it
not urgent? Is it not a matter of im-
portance? 1 am sorry that the Chair
did not think it proper to bring to the
notice of the hon. House, a Membker's
submission in regard to this important
subject (Interruptions).

MR. SPEAKER: There ean be ro
more submission. I am not allowing
anybody

13,18 hrs.

PAPERS LAID ON THE TABLE—
Contd,

RFvIrw anp AvNUAL RepoRT OF HINDUS-

TN PHOTO FILMs, INDU WAGAR. COT  CA=

MAND FOR 1973-74 AND TYREs aND TUBES

{MovEMINT  CONTROTY  AMENDMENT
ORDER, 1374

THE MINTSTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHR A, P.
SHARMAY 8Sir, on hehalf of Sh-i B.
P Maurya 1 bee to lay on the Table—

(1Y A copr eacr of the following
paoers (Hindi and  Enghsh
versions) under sub-section
(1) of -ection 619A of the
Companies Act, 1956:—

(1) Review bv the Government on
the working of the Hind stan
Phota Films, Indu Nagar,
Qotacamund, for the year
ended 31st March, 1074,

i) Annua) Report of the Hindus-
tan Photo Films, Indu Nagar,
Ootacamund. for the year
ended 31st March, 1974 along
with the Audited Accounts

. and the comyoents of the Com-



